RAJYA SABHA [11 August, 2000}

THE MINISTER OF STATE IN THE MINISTRY OF

CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): (a) to
(d) All the bulk drugs and medicines excepting a few, are under the

Free List of Imports and can be imported without an import licence.
Imports of formulations separately and company wise are not
monitored.

Manufacture of life saving drugs by third party

2177. SHRI MANQOJ BHATTACHARYA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether any court case is pending against withdrawal of loan
licensing system;

(b) if so, since when the case 1s continuing and what steps have
becen taken to pursue the case; and

(c) what 1s the exact policy decision of the Department,
particularly in regard to manufacture of life saving drugs by third
party manufacturers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): (a)
and (b) Most of the cases filed against withdrawal of Loan—1Licensing
system have been disposed of, dismissed or withdrawn. Efforts were
made to have a common hearing tor all the petitions in the Supreme
Court. However, the petition to this effect was dismissed, whereby
hearings continued separately in different High Courts.

(c) The manufacture of Drugs, including life saving drugs by
third party manufacturers, is governed by the relevant provisions in
this regard in the Drugs and Cosmetics Rules, 19435.

Consumption of Potassic fertilizer

2178. SHRI AMAR SINGH: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) what is the annual consumption of potassic fertilizer in our
country and the names of countries from which it is being imported,

alongwith the expenditurc incurred thereon during the last three
ycars; and
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